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 PAPERS  LAID  ON  THE  TABLE

 NOTIFICATIONS  UNDER  ALt.-INDta
 Srxvices  Act

 THE  MINIST&R  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND
 IN  THE  DEPARTMENT  OF  PERSON-
 NEL  (SHRI  RAM  NIWAS  MIRDHA):
 I  beg  to  lay  on  the  Table  a  copy  each
 of  the  following  Notifications  (Hincti
 and  English  versions)  under  suh  sec-
 tion  (2)  of  section  3  of  the  Ait  India
 Services  Act.  95]:—

 (l)  The  Jncian  Adminlstrative  Ser-
 vice  (Fixation  of  Cadre
 Strength)  Eighth  Amendment
 Regulations,  1973,  published  in
 Notification  No.  G.S.R.  383(E)
 in  Gazette  of  India  dated  the
 Tth  August,  1973,

 The  Indian  Administrative  Ser-
 vice  (Pay)  Tenth  Amendment
 Rules,  1873,  published  in  Noti-
 fication  No.  G.S.R.  384(E)  in
 Gazette  of  India  dated  the  7th
 August,  1973,

 The  Indian  Police  Service  (Pay)
 Third  Amendment  Rules,  1973,
 published  in  Notification  No
 G.S.R  878  in  Gazette  of  India
 dated  the  l8th  August,  1973.

 [Placed  im  Library,  See  No.  LT-
 5528/73).
 Rerort  or  TarkrrrF  COMMISSION  RE
 Farr  FFicks  OF  JUCE-BASED  AND  FFLT-

 BASED  LINOLEUM,  ETC.

 (2  os

 (3)

 THE  DEPUTY  MINISTER  iN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  PRANAB  KUMAR
 MUKHERJFEF):  I  beg  to  lay  on  the
 Table—

 (l)  A  copy  each  of  the  following
 papers  under  sub-section  (2)  of
 section  6  of  the  Tariff  Commis-
 sion  Act,  95]:—

 (i)  Report  (1971)  of  the  Tariff
 ‘“ammission  on  the  Fair  Prices
 of  Jute-based  and  Felt-based
 Linoleum.
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 (ii)  Government  Resolution  No.
 36  (1)  |71-LI)  dated  the  2354
 August,  3973  (Hindi  and  Eng-
 lish  versions)  notifylng  Gov-
 ernment’s  decisions  on  the
 above  Report.

 (2)  A  statement  (Hind:  and  Englisih
 versions)  showing  reasons  as  to
 why  the  documents  mentioned
 above  could  not  be  laid  on  the
 Table  within  the  period  pres-
 cribed  in  sub-section  (2)  of
 section  6  of  the  Tan  Com-
 mission  Act,  95l.

 A  statement  (Hindi  and  English
 versions)  explaining  the  reasons
 for  not  layyng  the  Ilindi  version
 of  the  Report  mentioned  at  qa)
 (i)  above,

 [Placed  in  Library.  See  No,  UT-
 5529/73].

 (3)

 COMMITTEE  ON  PRIVATE  MEM-
 BERS'  BILIS  AND  RESOULTIONS

 Tiaety-Fissy  Repost

 SHRI  G.  G.  SWELL  (Autonomous
 Districts):  {  @resent  the  Thirty-first
 Report  of  the  Committee  on  Private
 Members’  Bi3l  and  Resolutions.

 3.2  brs,

 STATEMENT  RE:  GURU  GOVIND
 SINGH  MEDICAL  COLLEGE,

 ¥ARIDABAD

 MR.  SPEAKER:  Shri  Khadilkar.

 SHRI  PILOO  MODY  (Godhra):
 Before  the  statement  is  made,  since  I
 have  written  to  you  on  several  occa-
 sions,  woud  you  allow  me  {»  say  that
 he  should  answer  four  questions  in  his
 statement?  First.  what  steps  have
 been  taken  to  recover  the  assets  from
 the  old  Trust  and  transfer  them  {o
 the  new  trust;  second,  it  has  come  to
 my  notice  that  more  fees  are  being
 demanded  from  the  students.  What
 has  the  Minister  got  to  say....
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 MR.  SPEAKER:  This  is  a  strange  अध्यक्ष  महोदय  :  No  questions  ह... ज
 end

 interesting
 way  of  putting  quee-  |  asked  after  @  Minister’s  statement ‘tions.

 SHRI  PILOO  MODY:  Third,  will  मैं इस बारेमें  बहुत  मौके  देता  रहा  हूं,
 it  be  ensured  that  the  term  put  in  by  फिर  किसी  कौर  शक्ल  में  किसी  दिन  दे  दूंगा  |
 the  students  will  not  be  lost?  Last,
 what  is  his  attitude  towards  these  SHRI  PILOO  MODY:  I  have  writ-
 students  whose  qualification  marks  are  ten  to  you  to  say  that  I  wanted  to
 not  up  to  the  mark?  raise  this  issue.  You  sent  word  back

 to  say  that  the  Minister  was  going
 to  make  a  statement.  What  is  wrong
 or  against  procedure  in  what  I  have

 MR.  SPEAKER:  You  must  have  a
 certain  regard  for  a  certain  procedure.
 You  get  up  any  time  ang  sey  any-  done?

 thing.  MR.  SPEAKER:  That  is  what  you
 do  not  understand,

 थी  पद  श
 वाजपेयी  (खासियत)  :  श्री  सब  सिमटे  (वां वा)  :  ध्रघ्य क्ष

 कया  aw  बाद  में  कुछ  क्लासीफिकेशन  पूछने  करे
 आहों दय,  मेरा  व्यवस्था  कर  प्रश्न  है  ।  मैंने

 हि  a इजाजत  दे  सकते  हैं  कल  लिख  कर  दियां  था|  मजे  बोला  गया

 MR.  SPEAKER:  Not  after  this  but  कि  मंत्री  महोदय  वक्तव्य  देने  जा  रहे  हैं,  तत्र  मैंने
 at  some  other  time  in  some  other  way.

 array  यह  लिखि  कर  गज  था  क्यो  दन

 SHRI  PILOO  MODY:  I  have  writ-  9  लड़कों  से  चार  हजार  सारे  लाता  होत
 en  ute  you  tres  \times:  ली  जा  रही  है  और  आगे  जो  चहता  कराया

 श्री  झील  बिहारी  बाजपेयी  :  इस  पर  फिर.  थीं,  क्या  गह  उसके  विरोध  सो  #  ?

 बहस  की  मांग  होगी  शौर  श्राप  जानते  द्  ब्रायन  महो दय  ;  आपने  मिल  कर  दिया

 इसमें
 है,  उसके  लिये  tam  ae  Ta  हें  ।

 अध्यक्ष  महोदय  :  इसमें  वहन  की  क्या
 :  के

 SHRi  MADHU  LIMAYE:  पहले  लिख

 कर  4  तो  'भा  कप  मही  शाना  हें,  वाद  में

 शी  अटल  बिहारी  बाजपेई:  इतोलिये  स्प्टोकरण  पूछते  नहीं  देते  हैं  1

 जरूरत  हूं  ?

 मैं  निवेदन  कर  रहा  हूँ  कि  थोडा  सा  समय  MR.  SPEAKER:  You  should  have

 दे  दीजिये,  मेम्बरों  को  एक  दो  सवाल  पूछने
 Sent  it  to  the  Minlter,  not  to  me.

 डीजीपी--हयात  सुनने  के  बाद  ।  मेरे  ख़्याल  में  प्राय  ह ६ 4  को  स+  प्  कर  शबी जिये

 झीर  फिर  जो  मर्जों  ही  करने  जाइये  1
 अघ्यक्ष  महोदय  :  बाप  तो  पिछली  लोक  SHRI  PILOO  MODY:  He  is  going

 अभा  में  र॑  हैं  este  to  make  a  statement.  What  is  the  idea
 i  /  of  going  tbrough  this  formality  if  he

 does  not  give  answers  to  these  ques-
 श्री  ope  a  बिहारी  बाजपे  पो  :  'पिछली  लॉक  =  tions  J  have  asked?

 सभा  में  क्लासिफिकेशन  का  मौका  दिया  जाता  MR.  SPEAKER:  This  is  not  the
 way;  there  are  other  ways  of  putting गधा।  that.
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 THE  MINISTER  OF  HEALTH  AND
 FAMILY  PLANNING  (SHRI  FR  K.
 KHADILKAR):  Sir,  in  tte  .tat-ment
 I  made  in  this  House  on  27th  April,
 1973,  I  informed  the  Hon'ble  Members
 that  the  Chief  Minister  of  Punjab  was
 considering  the  constitution  of  new
 Trust  which  could  undertake  the  work
 of  shifting  the  college  from  Farldabad
 to  some  place  in  Punjab  and  running
 it  on  appropriate  lines.

 Y  am  happy  to  inform  the  House
 that  a  new  Trust  called  the  “Guru
 Gobind  Singh  Educational  Trust”  has
 since  been  registered  in  Punjab  for
 this  purpose  with  Giani  Zail  Singh,
 Chief  Minister,  Punjab  as  Chairman
 and  Shri  Sat  Pal  Kapur,  MP.  as
 Secretary.

 In  a  communication  dated  August
 27,  973  received  from  the  Secretary
 of  the  Trust  it  has  been  stated  that
 the  new  Trust  has  decided  to  shift
 this  college  to  Faridkot  and  that  the
 college  would  start  functioning  on  Ist
 November.  973

 भी  शटल  बिहारी  बाजपेयी:  श्रध्यश्  जी
 विद्यार्थी  कह  २  है  कि  उन  से  चार  हजार  रुपये
 भांग  जा  रहे  है

 अघ्यक्ष  महोदय  दद् भी  तो  कुछ  बना  ही
 नहीं  है  ।

 भी  टल  बिहारी  वाजपेयी  :  पालियामेंट
 स्थगित  होने  जा  रही  है,  धाए  इस  पर  चर्चा
 के  लिये  क्या  अलग  से  समय  निकाल  सकेंगे  ?
 इसलिये  i0  मिनट  के  लिये  क्लासिफिकेशन
 का  मौका  क्यो  नहीं  देते  हैं  ?

 प्रत्यक्ष  महोदय  :  इस  वक्‍त  नहीं।

 ी  पटल  बिहारी  बाजपेयी  :  उन  से
 बार  हजार  रुपये  मांगे  जा  रहे  है  7  जिन

 लेखकों  का  एडमिशन  नहीं  किया  जा  रहा  हूं,
 क्या  उनके  रुपये  वापस  किये  जायेंगे  ?

 BHADRA  7,  895  (SAKA)  Guru  Govind  Singh
 Medicai  College,  Faridabad

 MR.  R.  K.  KHADILKAR:  So  far  as
 my  information  goes,  regarding  the
 demand  of  Rs.  4,000  from  those  who
 are  likely  to  get  entrance  to  this  col-
 lage,  the  hon.  Members  should  cealise
 that  when  we  undertake  the  starting
 of  w  medical  college,  we  should  at
 least  have  Rs.  i  crore.  That  is  one
 thing.  Tie  Central  Government  ia  not
 in  a  position  to  help  them  at  the  pre-
 sent  juncture.  In  a  situation  like  this,
 the  authorities  concerned  with  the
 Trust  have  taken  the  view—In  am  not
 saying  that  they  are  right  or  wrong
 to  see  that  the  institution  is  run,  I
 am  not  {n  8  position  to  say  what  ulti-
 mate  decision  the  Trust  is  going  to
 take.
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 eft  सतपाल  कपूर  (पटियाला)  :

 देखिये,  स्पीकर  साहब,  इस  मानते  को  हम
 जीतता  सियासी  रंग  में  देखेंगे  .....

 भी  झील  बिहारी  बाजपेयी  :  सियासी
 पंगु  कोई  नहीं  है  1

 शी  सतपाल  कपूर  :  झगर  बाप  मेरी  जगह
 पर  हों--उसएंगिछ  से  देखें  t  जो  पुरानी
 सोसाइटी  थी,  उसके  पास  कितना  पैसा  हूँ,
 उसकी  सिला  मुझे  नहीं  हूँ  उस  वक्त  यह
 लिख  कर  दिया  गया  था  कि  पुरानी  तोसाइटो
 के  पास  जो  एसेक्स  हैं,  बे  हमको  मिल  जायेंगे
 कौर  हम  कालिज  को  शुरू  करे।  हमारे पास
 दो  भान  थे---एक  तो  यह  कि  हम  कालिज
 को  तब  तक  शुरू  न  करें  जब  तक  पुराने  एसेट्स
 का  झगड़ा  लल  रहा  है  धौर  उस  का  फैसला
 न  हो  |  झगर  हम  इस  फैसले  की  मान  सेते,
 तब  स्थिति  वह  थी  कि  यह  गड़ा  साल  भर
 भी  चल  सकता  है,  दो  साल  भी  चल  सकता

 है  कौर  6  महीने  भी  चल  सकता  है,  इस  का
 मतलब  होता  कि  स्टूडेष्टूसे  को  6  महीने  या
 साल  भर  के  लिये  इन्तज़ार  करना  पडता  |

 मेडिकल  कालेज  चढ़ावे  के  लिए  जो  पं  जाब
 के  हौर  सैंटर  के  प्रफसरान  हैं,  हम  ते  उनसे
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 [  सी  epee  शप  र  ]
 बात  की  कौर  उसमे  हमे  कोई  साढ़े  तीन  करोड
 ऋषि  का  एस्टीमेट  बतलाया  गया  ।  जो  एड
 हमने  पंजाब  कौर  सेटर  से  भागी--कैपिटल

 शक़्सपेण्डिच्र  के  लिए  कौर  रेसलिंग  एक्सपेण्डिचर
 के  लिये--उसमे  हमे  कहा  यात्रा  कि  पाठको
 इतना  पैसा  मिलेगा  ,  इसमे  ज्यादा  नही  मिलेगा  ।

 हस  वक्‍त  हिन्दुस्तान  में  जो  मेडिकल
 कालिजिज  प्राइवेट  इस्टीचशन्ज  कौर  दूसरी
 इस्टीचूशन्श  चला  रहो  है--इनके  एक  तो  वे
 कालिज़िज  है  जितको  यूनिवर्सिटी  से  फिर-
 लिये बन  मिला  हुआ  है  शोर  जिनको  मेडिकल

 एसोसी  सेशन  भी  मानती  है,  जो  सब-स्टैण्डर्ड
 काबिज  है  मैं  उनक।  जिक्र  नही  वर  रहा  हू
 फिर  हम  ने  यह  'एक्जामित  किया  कि  उन  कालिजों
 की  सालाना  फीस  क्‍या  है।  मैसूर  महाराष्ट्र
 बिहार  दौर  पजाब  में  भी  हमारे  यहां  दो
 मेडिकल  काज्लिजिज  प्रवेश  इस्टीचूशन्त  चना

 यही  है,  उसकी  सिखाना  फीस  5  हजार
 रुपये  पर  स्टूडेन्ट  भी  है  शौर  6  हजार  रुपये
 पर  स्टूडेन्ट  भी  हे  ।  हम  ने  सोचा  कि  जब
 तक  हम  को  यह  'एकाउन्ट  नहीं  मिलता  तब
 लक  हम  फीस  लगा  दें,  जितना  एमांठब्ट
 मिल  जाय---यह  तही  कलम  कि  कितना  मिलेगा
 लेकिन  जीतता  भी  सिल  जायेगा--हम  को
 बतलाया  गया  है  कि  जो  पुरानी  सोसाइटी

 है  उसके  पास  26  लाख  रुपया  है,  लेकिन

 हमको  मालूम  नही  है  |  तो  हमने  सोचा  कि

 हम  फीस,  लगा  देते  है  ,  जब  गवर्न  मंट  या  प्राइवेट
 लोग  हमको  यह  रुपया  इकट्ठा  कर  देगे  तो
 कितना  रुगना  मिलेगा,  स्टूडेन्ट  के  हिसाब  से
 उस  में  एडजस्ट  कर  देंगे  ।

 तीसरी  बात--अगर  किसी  को  यह
 पाल  है---अभी  ता  हमको  इनकम  टैक्स  का

 एफ्ड्म्पशन  परसा  या  चौथे  रोज  मिला  है,
 उससे  पहले  पैमा  इक्ट्ठा  नही  कर  सकते  थे--
 ब  तक  जितना  पैसा  इसमे  लगा  है  वह  मैंने
 अर्थ  या  है  या  एक-दो  दोस्तों  ने  खर्च
 कपा  है

 AUGUST  29,  1973  ०... क  Govind  Segh  2०2
 Meélee!  College,  हो

 पक  छह  सचिव:  भाप  की  जेब  से
 इतना  पेसा  है  ?

 भी  emery  कपूर  :  इस  में  कोई  बुरी
 बात  तो  नहों  है  1  ara  किसी  को  यह  शक  है,
 जैसा  &  सीरियस  काम  में  हमारे  पोल
 मोदी  साहब  ने  मज़ाक  उठाने  में  मेरा  नाम
 इस्तेमाल  किया  ।  इनको  यह  पाल  है
 कि  इस  कालेज  में  कुछ  बंगाली  होने  बासी  है
 तो  मैं  पनी  जाफर  चिंगड़ा  करने  के  लिये  तैयार

 है  1  शाप  उनको  चला  लीजिये  1  गज  रात
 मे  भी  मेडिकल  कालेज  की  +  मो  है  और  मधु
 'लिये  जी  की  कास्टोटमो  व  वा  में  भी  मेडिकल
 कालेज  नही  है  I  गवर्नमेंट  ने  जो  भी  एड  देनी  है
 बह  आपको  मिल  जायेगी  बाप  हिम्मत  करके
 कालेज  चला  लीजिये  ।  यह  कालेज  मैं  पति

 कास्टोरुएसोी  में  नहीं  चला  रहा  ह  ।

 श्री  मधु  लिमये  :  हमारे  इलाके  मे  ट्रैक्टर
 वाले  किसान  कहा  हैं  ।

 जी  सतपाल  कपूर  इसलिए  इस  मामले
 को  लेकर  अमर  कुछ  भाई  यह  सीस-घड़ी-
 स्टे  डिंग  पैदा  करे  कि  हम  इसमे  कुछ  एश्सप्लायट
 कर  रहे  हैं,  तो  जितना  पत्ता  मिलेगा  वह  हम
 रिएडजरस्ट  करेगे।  झगर  हम  रि एडजस्ट  नहों
 करते  हैँ  तब  हम  गलत लो  पर  है।

 जहा  तक  परसेटेज  की  बात  हूँ,  किसी
 की  मुसीबत  कसो  के  चले  पड़ी,  मुझे  ज़ोश  कौर
 छज्जा  ज्याद  था  इसलिए  मैं  मात  बंदा,  बहा
 पर  यह  सब-स्टैण्ड  स्टूडेंट्स  जो  हैं  उनके  बारे
 में  हमने  मेडिकल  कौसिल  से  पूछा  है  कौर
 मेडिकल  कासित  हमको  क्‍या  एडवाइस  करती

 हूँ  उसमे  लोग  कम्पलीकेशन  भी  बहुत  हैं
 मेडिकल  कौंसिल  ने  50  परसेन्ट
 मिक्स  मुकरे  किये  हैं।  गुरु  नानक  यूनिवर्सिटी
 60  परसेंट  किए  है,  पजाब  वूनिषधिटी  ने
 50  परसेंट किए  है ंइसलिए  45  से  50  रश्सेन्‍्ट
 तक  के  जो  (टूडेच्ट्स  हैं  उनकी  क्या  पोजीशन
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 होगी,  उसका  वेरिफिकेशन  कराने  के  दाद
 देखेंगे  ।कुछ  बाते  मैं  चाहूंगा  इस  हाउस, में
 शिरकत  मे  हों,  उसके  लिये  बाजपेयी  जी,

 मधु  लिमये  जी,  बनर्जी  साहब  शौर  पीलू  मोडी
 साहब,  हम  सभी  एक  साथ  बैठ  जाय  यं  कि
 हस  सदन  में  जो  बात  भायेगी  उसको  लोग
 डिफीब  मटीज़  को  एक्सप्रेस  करने  की  पोजीशन
 में  मैं  नही  हु  ।

 Mh.  SPEAKER:  Mr.  Mody  has  been
 toxurg  mtcsest  and  he  has  been  doing
 only  this,  asking  me:  ‘what  are  you
 doing”  !t  is  a  very  easy  thing  to
 ask  He  sometimes  tclephones  to  me
 also.  |  am  thinking  of  telephoning  to
 him  m  fuinre  and  ask  him:  “what  are
 you  doing?’  I  went  to  Chandigarh
 last  Sunday.  I  met  the  Chief  Ministez
 to  know  what  was  being  done  in  the
 matter,  Later  on  I  met  the  Director  of
 the  Post  Graduate  Pmstitute  to  know
 what  was  the  position  regarding  the
 students  who  had  got  Jess  marks,  be-
 cause  he  was  a  Member  of  the  Medi-
 cal  Council.  This  matter  has  been
 Made  out  as  though  it  was  an  official
 matter.  There  was  some  private  trust;
 students  were  running  about  to  Piloo
 Modi3i,  myself  and  to  the  Home
 Minister.  So  out  of  sympathy  I  al-
 lowed  this  matter  to  be  raised  in  the
 House  and  now  it  appears  as  if  it
 hos  bet:ome  an  official  or  departmental
 matter  and  the  Members  want  to  ask
 questions.  The  Minister  {s  a  good  and
 noble  gentleman  and  he  also  volunte-

 ered  to  give  information.  But  it  is
 much  belter  you  sit  outside  and  di<-
 cuss  it,  ali  of  you,  leaders  and  others.
 instead  of  discussing  it  here  It  is  a
 very  good  suggestion.

 Regarding  the  Trust.  the  Chtef
 Minister  told  me  that  the  trust  was
 there;  it  was  only  the  day  before
 yesterday.  I  specially  went  for  this  to
 Chandigarh.  The  Chief  Minister  35
 tbe  Chairman  of  the  trust  and  he  wsa
 persuading  me  to  become  the  Chair-
 man  of  the  Trust  as  it  would  be  objec_
 tlopable  if  he  himself  coliected  money
 and  he  was  not  going  to  do  it.  I  said
 that  I  was  also  not  going  40  do  it
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 Anyway,  it  is  for  the  Minister  to  see.

 About  this  Medical  Council,  they
 insist  that  they  are  not  goinE  to  accept
 students  baving  less  than  50  per  cent.
 marks.  The  Director  advised  me  that
 instead  of  going  into  the  figures.  let
 it  be  screened  by  a  committee  of  one
 representative  of  the  Medical]  Council,
 one  of  the  Trust’s  and  one  from  the
 Government  and  one  expert.  The'y  ad-
 vised  that  this  year  would  be  Inst  be-
 cause  the  college  was  not  up  and
 those  who  were  above  50  per  cent
 should  he  spread  over  in  the  various
 medical  college,  and  Gove:nment
 should  help  them  to  be  admitted  in
 those  colleges.  I  do  not  know  what  ६8
 the  position  I  am  just  telling  it  to
 satisfy  vou.  But  in  guture  don't  ask
 me  as  if  we  are  answerable  for  any~
 thing  that  is  going  on  there.  In  future,
 when  you  raise  this  question,  let  us  sit
 outside  and  discuss  ft  rather  then
 raised  it  here.

 SHRI  PILOO  MODY:  |  entirely  agree
 with  most  of  what  you  said.  The  only
 point  on  which  I  think  there  is  a
 slight  difference  of  opinion  §  is,  who
 should  be  responsible  for  getting  the
 assets  of  the  old  trust.  Wbea_  thia
 matter  came  up,  it  was  a  matter  of
 public  interest  which  was  brought  be-
 fore  the  country.  As  Members  of
 Parliament,  we  performed  our  duty
 by  bringing  it  to  your  notice  and
 notice  of  Government  and  the  public
 at  large  Thereafter  our  request  wes
 that  the  Government  should  take  a
 hand  In  heiping  the  transfer  of  the
 assets  from  one  trust  to  the  other,  in
 other  words  from  Gyan  Singh  to
 Satpal]  Kapur.  We  said  that  the  Gov-
 ernment  must  help  In  this  process
 because  they  are  ermed  with  all  ma’
 ner  of  powers,  I  think  in  this  parti-
 cular  case  about  getting  the  assets
 transferred.  Government  has  been
 somewhat  delinquent  and  alow.

 MR.  SPEAKER:  If  you  were  in
 that  position,  what  coulg  vou  do?
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 SHR]  PILOO  MODY:  I  cannot  per-
 sonally  persuade  the  Government.  It
 haa  to  be  dom  through  Parhament.

 MR,  SPEAKER:  It  concerns  the
 Chairman  of  the  Previous  Trust.

 SHRI  PILOO  MODY-  We  do  not
 want  his  skin;  we  only  want  his  bank
 account.

 SHRI  R.  K.  KHADILKAR:  JF  am
 happy  that  the  future  of  the  institu-
 ६07  is  in  good  hands—in  your  hands—
 whether  you  are  in  the  trust  or  out-
 sire  383  not  an  important  matter  So
 far  as  the  assets  are  concerned,  there
 was  one  information  that  he  has  es-
 caped.  Now  he  is  very  much  in  India
 The  entire  case  has  becn  referred
 to  the  CBI  From  the  time  it  was
 brought  to  my  notice  I  have  been  pur-
 suing  a  course  of  action,  whether  It
 would  be  possible  to  freeve  the  a~
 counts  etc  But  we  do  not  know

 what  is  in  the  bank  balance  now,

 ey  दरबारा  सिह  (होशियारपुर  a
 मैं  मिनिस्टर  साहिब  से  पूछता  चाहता  हूं,
 बहुत  ह...  बात  है  कि  सी०  वी०  भाई  से
 इंक्वायरी  हो  रही  है,  सव  कुछ  हो  रहा  है,  हमे
 उससे  कोई  रास्ता  नही  है,  हमे  दासता  धवले

 है  कि  आपने  मेहरबानी  की  लेपित  बहुत  से

 शीरों  मे  भी  मेहरबानी  की  है  कि  उन्होने

 इकट्ठे  होकर  ट्रस्ट  बनाने  की  कोशिश  की  हूँ
 कौर  उसको  माफी  कालेज  चलाना  चाहते  है
 लेकिन  उसको  चलाने  के  लिए  उनके  पाल

 इनिशियल  भव्याजात  के  लिए  कुछ  नहों  है  t
 उन्होंने  तमाम  यह  चीजे  पुरी  की  है  जो  ढस्
 के  लिए  जूरी  हैं,  उन्होंने  इजाज़त  ले  ली  है  कि
 इसका  टैकल  यही  लगेगा  रह  एसा  अच्छे
 काम  के  लिये  बहुत  अच्छा  काम  gar  ae
 मैं  पूछता  है  कि  प्रापक  स्टेटमेंट  में  सिर्फ  यह

 कहना  कि  ऐसे  के  ट्रामकाा  के  लिये  हो  गया  है,

 द््र्म्द  बन  गया  है  >-यह  सारी  उन्कामेशन  तो
 हमें  है  लेकिन  नया  ग्रवनेंमेंट  आफ  इंडिया
 जद  तक  कि  उनके  पास  पैदा  दूसरी  ह: ह

 AUGUST  29,  978  Guru  Govind  Singh  256
 Medics?  College,  Faridabad

 से  ट्रासफर  होकर  नहीं  धाता  है  उस  वक्‍त
 तक  पैसे  की  मदद  कर  सकती  है  या  नहीं--
 इस  बात  के  लिये  धश्ापसे  भये  किया  है  ।

 SHRI  R.  K.  KHADILKAR;  I  have
 made  it  very  clear.  At  this  stage  we
 are  not  in  a  position  to  make  any
 commitment  of  financial  assistance.
 There  are  other  colleges  in  Banaras,
 Patna,  etc  and  the  students  are  wan-
 dering  about.  I  do  not  want  to  go
 into  all  that.  At  this  stage,  it  is  not
 possible  to  make  any  commitment.

 SHRI  VASANT  SATHE  (Akola):
 Will  the  Mmicter  consider  the  prono-
 973  to  advance  some  money  from  Gov-
 ernment  account  to  this  college,  which
 wili  be  adjusted  when  the  money  is
 recovered,  so  that  the  college  can  be
 started?

 MR  SPEAKER:  The  camel  is  try-
 ing  to  enter  the  minister's  ‘tent
 which  is  too  small  He  should  find  a
 bigger  shamsana  for  it  somewhere,

 अर  कृष्ण  ह  पाडे  (खलं,लाबाद)  ;

 राज  देश  फे  एक  कोने  में  मर  कोई  गलत
 काम  होता  है  तो  उसकी  प्रतिक्रिया  देश  के
 अन्य  भागो  में  भी  होती  हैं  |  इसी  तरह  से

 एक  कालेज  बनारस  में  सम्पूर्णानन्द  मेडिकल
 कालेज  खोला  गया।  झगर  इस  तरह  से  ये

 खुलते  चले  जाए  तो  इससे  शासन  कौर  पार्टी
 की  बड़ी  बद नामों  होती  है--(इडरप्शार)
 मैं  चाहता  हूं  कि  जिन  विद्याथियों  ने  पढ़ाई
 के  लिए.  पैसा  दिया  था  उनकी  पढ़ाई  की  भाप
 व्यवस्था  करे  कौर  जो  लोग  इस  तरह  के  गलत
 काम  करते  हैं  उनको  ऐसा  करते  से  भाप
 रोक  I

 SHRI  S.  M.  BANBRJEE  (Kanpur):
 Sir,  before  Shri  Khadilkar  leaves  Jet
 him  make  a  statement  on  the  strike
 by  doctors  in  Bombay.  What  is  the
 outcome  of  his  negotiationa?
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 MR.  SPEAKER:  He  is  a  good  man
 ang  he  is  ever  ready  to  make  2  state-
 ment,  like  Dr.  K.  L.  Rao.  I  wili  ask
 him,

 {  would  like  to  inform  the  House
 that  the  Minister  of  External  Aitairs
 wiil  lay  a  copy  of  the  agreement  on

 the  Table  at  6  p.m.  Hc  has  written
 to  say  that  he  cannoi  do  it  earlier
 because  that  is  tbe  time  #xed  fur  its
 release,

 SHR!  SHYAMNANDAN-  MISHRA
 (8680:  .ai):  At  6  O'clock  he  can
 read  0...  the  statement.  If  he  lays  it
 on  the  Table  we  can  look  at  it  only
 the  next  morning.  We  are  ve.y  keen
 to  know  its  contents.  It  is  a  perfectly
 legitimate  demand  and  I  hope  you
 will  agree  to  it.

 SHRI  ATAL  BIHARI  VAJPYAEE
 (Gwalior):  There  should  be  a  short
 discussion.

 MR,  SPEAKER:  I  cannot  promise
 tnything.  We  will  consider  it  when
 it  is  laid  on  the  Table.  The  agree-
 ments  and  treaties  are  generally  laid
 on  the  Table.

 SHRI  SHYAMNANDAN  WOSHRA:
 Xither  we  get  the  text  today  or  he
 should  read  it.

 MR.  SPEAKER:  If  it  is  a  short
 statement,  he  can  read  it.  If  it  is  too
 long,  it  will  be  laid  on  the  Table.

 SHRI  SHYAMNANDAN  MISHRA:
 it  is  an  important  statement  on  which
 political  parties  have  to  give  their
 voramcnts.  We  would  not  be  in  a
 Position  to  do  so  unless  we  read  the
 statement.  What  is  your  difficulty  in
 asking  the  Minister  to  read  it?

 MR.  SPEAKER:  If  it  is  too  long,  I
 am  sorry,  it  would  not  be  vossible.
 If  it  is  a  short  statement  which  will
 take  0  to  l2  minutes  it  coulil  be  done.

 SHRI  SHYAMNANDAN  MISHRA:
 It  is  a  very  legitimate  request  from
 the  House  which  should  be  considered
 by  the  Chair.
 4762  ‘LS—10.
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 MR.  SPEAKER:  Kindly  sit  down.
 Why  ate  you  worried?  Let  me  find
 out  how  long  it  is,  If  it  is  a  short
 statement,  he  will  read  it;  otherwise,
 it  will  be  laid  on  the  Table.

 SHRI  SHYAMNANDAN  MISHRA:
 What  is  the  length  of  the  statement?

 MR,  SPEAKER:  I  do  not  know,

 SHRI  SHYAMNANDAN  MISHRA:
 Vo  you  want  to.  deprive  us  of  the
 statement  for  the  whole  night?

 Mn  SPEAKER:  He  cen  take  it
 whatever  way  he  likes.

 SHRI  SHYAMNANDAN  MISHRA;
 Why  can’t  it  be  made  available?

 Mi,  SPEAKER:  If  it  is  a  short
 statement,  be  can  read  it  out.  If  it
 is  8  long  statement,  he  can  lay  it.
 How  can  I  tell  you  at  this  time?  I
 just  received  this  intimation  from  the
 Minister  and  I  read  it  out  to  you.  He
 says,  he  is  guing  to  lay  it  on  the  Table
 of  the  House.

 SHRI  H,  N.  MUKERJEE  (Calcutta-
 North—East):  Whether  it  is  short  or
 long,  :t  has  to  be  made  available  to
 the  Members.

 MR,  SPEAKER:  I  do  not  know
 whether  they  are  going  to  make  avail-~
 able  many  copies.

 SHRI  SHYAMNANDAN  MISHRA:
 You  are  fot  to  carry  out  the  order  of
 the  Minister.

 MR,  SPEAKER:  Don't  talk  in  this
 manner.  This  is  a  very  discourteous
 way  of  addressing  the  Chair,

 SHRI  SHYAMNANDAN  MISHRA:
 You  say,  here  is  an  order  of  the
 Minister,

 MR.  SPEAKER:  You  have  nothing
 else  to  do.  It  has  become  a  habit
 with  you,
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 श्यो  मच  लिये  छः  बजे  पब्लिकेशन का
 समय हूँ. है  I  हम  यह  नहीं  कहते  हैं  कि  ध्यान  हमें

 पहले  थ  बाप  प्रेस  बालों  को  यह  हिदायत

 देश  कि  ये  छाप  नहीं--छ:  बजे  से  पहले  ।

 इसमें  कया  दिक्कत है  ?  हमें  भी  कापी  देने  में
 क्या  दिक्कत  है?

 MR,  SPEAKER:  These  are  interna-
 tional  agreementa,  They  have  their
 vwn  obligations.

 43.87  brs.

 MATTER  UNDER  RULE  3877

 PERMISBION  TO  THE  FORMER  MAHARASA
 os  Mysore  To  ALIENATE  HIS  THREE

 PaLaces

 SHRI  K.  HANUMANTHAIYA
 (Bangalore):  Sir,  in  Mysore  State,
 there  are  three  Palaces  which  were
 known  to  be  official  residences  and
 they  were  in  occupation  of  the  Maha-
 raja  of  Mysore.  I  had  accasion  to
 deal  with  this  problem  when  I  was
 the  Chief  Minister  and  other  Chief
 Ministers,  subsequently,  who  came  on
 the  scene  have  also  dealt  with  this
 problem.

 The  problem  is  that  these  Palaces,
 according  to  the  Agreement  between
 the  Government  of  India  and  the
 Maharaja  at  that  time,  at  the  time  of
 integration,  were  an  inalienable  pro-
 perty.  They  could  not  be  alienated
 as  a  private  property  by  the  Maha-
 raja  who  was  occupying  them  as  off
 cial  residences.  This  remained  the
 position  till  the  Maharaja  was  official-
 ly,  what  is  called,  the  Head  of  the
 State.  After  he  ceased  to  be  the
 Mabaraja,  in  pursuance  of  the  legis-
 lation  passed  by  this  House,  the  ques-
 tion  has  arisen  whether  he  can  alienate
 this  property.
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 The  question  has  arisen  pot  because
 of  any  move  made  either  dy  the  जलान
 ernment  of  India  or  by  the  Govern-
 ment  of  Mysore  but  because  of  the
 request  or  the  application  made  by  the
 Maharaja  ard  his  Samy,  The  Jatest
 Position  is  that  the  two  Palaces,  one
 Palace  in  Bangalore  and  the  main
 Palace  in  Mysore,  have  not  been  dis-
 posed  of.  But  [I  understand  one
 Palace  which  was  at  Ooty  has  been
 aijlowed  to  be  alienated  by  the  Gov-
 ernment  of  India,

 AN.  HON.  MEMBER:  Why?

 SHRI  K.  HANUMANTHAIYA:  That
 is  exactly  the  point,

 i  am  told,  in  August,  ‘1970,  the  for-
 mer  ruler  of  Mysore  requested  that
 the  condition  of  inalienability  attach-
 ed  to  the  three  Palaces  at  Mysore,
 Bangalore  and  Ooty  may  be  removed.
 Subsequent  to  August,  1970,  the  Ooty
 Palace  has  been  permitted  to  be  alie-
 nated.  I  will  come  to  that  a  little
 later  as  to  why  it  should  not  have
 been  done.  But  the  two  Palaces  re-
 mained  the  main  Palace  at  Mysore  and
 the  Palace  at  Bangalore.

 The  Home  Ministry,  I  sm  told,  took
 the  advice  of  the  Law  Ministry.  I  am
 told,  the  Attorney-General  bas  advis-
 ed  that  there  can  be  no  legal  objec-
 tion  whatever  to  the  Government  of
 India  agreeing  to  the  removal  of  the
 inalienability  clause  in  favour  of  the
 former  ruler  of  Mysore  or  the  person
 in  line  of  succession.  In  fact,  it  was
 not  a  question  of  legal  opinion  at  all.
 This  question  arose  when  the  Constt-
 tution  was  framed  and  the  instcument
 of  accession  was  drafted.  They  wise-
 ly  took  it  away  from  the  purview  of
 law  and  legal  squabbles  and  litigaticn.
 In  fact,  article  363  of  the  Constitu-
 tion  makes  it  explicit  that  such  agree-
 ment,  sanad,  covenant  and  treaty
 cannot  be  subject-matter  of  litigation
 even  in  the  Supreme  Court.  Even
 the  Supreme  Court  bas  no  jurisdic-
 tion.  I  really  fee]  curpcised  that,  after
 25  years,  legal  opinion  sxbould  be


